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MA/8/2018 in CP/39/I1B/2018 30

ORDER

RP along with his Counsel present. There is no representation on behalf of R6.
The Registry is directed to issue notice to R6 and the Counsel for RP is also directed

to send a private notice to R6 and file proof of the same on next date of hearing.

As seen from the order dated 12.06.2018, a specific direction was given to R3,
R4 and R5 for providing information as per the requirements of the Resolution
Professional and the R6 who was represented by his wife was also directed to provide
relevant documents and file an affidavit of compliance with the order on next date of

hearing.

In the circumstances, the R6 is directed to provide copy of the tally back up to
the RP through an e-mail within a week’s time. Counsel for R3, R4 and R5 have
submitted that last and final opportunity be provided for making compliance with the
order by supplying all the relevant record including the property documents to the
Resolution Professional. At request, a week’s time is enlarged with the direction to
make compliance with the order dated 12.06.2018 failing which appropriate order will
be passed on next date of hearing. Put up on 02.07.2018 at 10.30 A.M.

o S
(CH. MOHD SHARIEF TARIQ)

MEMBER (JUDICIAL)
ghk



